FORM B
PUBLIC ANNOUNCEMENT

(Reguiation 12 of the insolvency and Bankruptcy Board of india
{Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S MIR REALTORS PRIVATE LIMITED
INe/ PARTICULARS DETALS
.| Name of Corporate Debtor MIR REALTORS PRIVATE LIMITED |
2, | Date of ncomporation of corporate deblor | 15-11-2004
.| Authority unger which corporate Ceblor . ol
's Acorporated ! reg stered RoCEmakulam Kerala
Corporate [dentity No, / Limited Liability| 70101K1 2004PTC0% 7590
Identfication No, of corporate debtor .
.|Aaaress of the registered office and  [41/2030, M M BUILDINGS, 1°" FLOOR,
sincipal office (fany) of corporate | KAl ABHAVANROAD, COCHIN-682018
deblor
.|Date of closure of Insolvency =
Resolution Process 24042023

Lqudation Commencemert Date of . nn " e
y ﬁ':)g,aqgogb& caTE Ll o 2106-2023 (Date o' Recep: of Order 23-06-2023)

| Name, and Regstraton Numberof ~ |ANNIE ABRAHAM

the Insolvency Professional acting  |{Reg, No, IBBI/IPA-001/1P-P-02405/2021-2022/13758
as liquidator (AFA No, AA1/13758/02/131123/104786)
.| Accress anc esmaiof the | Apn Villa, Fath ma Church Lane, Elamkulam, Kadavantha
liqudator, asregstered | PO, Emakulam-682020.
with the Boarg anraham arqies@gma( oom

Address and e=mail tobe |Annie Abraham, Sau & Co, Chartereg Accountants,
used ‘or correspondence | Seoond Floor, Pine Gardens, VRM Road, Ravipuram 682016,
with the liguidator liquidator.mirrealtors@gmail.com

11| Last Date for submisson of clams | 2307-2023
Notice is hereby given that the National Company Law Tribunal Kochi Bench has ordered the
commercement of liquidation of the M's MIR REALTCRS PRIVATE LIMITED o1 2106-2023
{Date of Receipt of Order 23=06=2023).
The stakeholders of M/s MIR REALTORS PRIVATE LIMITED are hereby called upon to
submi their claims with proof on or before 23072023 1o the quidator at the address mentioned
aqainst tem Neo.70.
The financal crecitors shall submit their claims with proof by electronic mears only, All cther
credtors may submit the claims with the proo® in person, by post of by electronic means,
Submission of false or mislead ng proof of claims shall attract penaltes.
[In case a stakeholder coes not submit ts claims dunng the liguidation process the claims
submitted by such a stakeholder during the corporate insalvency resolution process under
the Insolvency and Bankruplcy Board of ncia { Insolvency Rescluton Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.)
Annie Abraham,

Reg. No. IBBI/IPA-001/1P-P-02405/2021-2022/13758,
Date: 26-06-2023 AFA No, AA1/13758/02/131123/104786,
Place: Kochi Liquidator of M/s MIR REALTORS PRIVATE LIMITED




